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5 of 1987,

THE CONSTITUTION (SCHEDULED TRIBES) ORDER
(AMENDMENT) ACT, 1987

No. 43 or 1987

[9th December, 1987.}

An Act to provide for the inclusion-of certain tribes in the list of .

Scheduled Tribes specified in relation to the State of Meghalaya.

-BE it enacted by Parliament in the Thirty-eighth Year of the Repubhc-

of India as follows:— - !

1. (1) This Act may be called the Constitution (Scheduled Trlbes)
Order ‘(Amendment) Act, 1987..

(2) 1t shall be deemed to have come into force on the 19th day ofv

September 1987

2. ln the Schedule to the Consututmn (Scheduled Trxbes) Order 195(}
(hereinafter referred ito as the principal Order), in “Parr XTI

. Meghalaya”, after item 14, the following items shall be inserted, namely:—

. s, B;Qrd Kgchai‘is\_ A
16. Koch
i7. Raba, Rava.”.

3. (I) The Constitution (Scheduled Tribes)
Ordinanne 1987, is hereby repealed.

Order (Ame‘hd:mentr,)‘

) Noththstandmw such repeal, anything done or any action taken

under the principal Or der, as amended by the said Ordinance, shall be
deemed to have been done or taken under the pr1nc1pal Ordcr . as 1

-amended by this Act.
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